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Explanation:

The following items may be ser
ved in addition—

Jam, Marmalade. Iruit including 
iced fruit or vege4:able juices, papad, 
pickles, chatni, raita. kabli chana. 
preserves, onions, celery. butter, 

ghee, cream, curds, cheese, butter
milk. sauce, salad, dressing and 
such other condiments, beverages 
and liquid refreshments.

Defiriition of '^prohibited foodstuffs**.

“Prohibited foodstuffs” means 
all foodstuffs prepared from or con
taining cereals or pulses and all 
sweets including gram and its pro
ducts but - do not include buscuits 
whether sweetened or salted and 
Kabligram.
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Reconstitution of Governing Bodie« ml 
Delhi Colleges

2489. SHRI DURGA CHAND: Will 
the Minister of EDUCATION, SO
CIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have any 
proposal under consideration for the 
reconstitution of governing bodies of 
Delhi Administration and Delhi Uni
versity Colleges;

(b) if so, the broad outlines thereof; 
and

(c) by when the governing bodies 
are to be reconstituted?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. FR/^TAP CHANDRA CHUN- 
DER): (a) to (c). The Governing
Bodies of <he Colleges maintained by 
and affiliated to Delhi University, in 
cluding Colleges sponsored by Delhi 
Administration, are constituted in 
terms of the provisions contained in 
4he Statutes and Ordinances o f the 
University and the members hold 
office for the prescribed term. These 
Statutes and Ordinances can be am
ended by the University with the 
concurrence of the Visitor. No pro
posal for amendment of the relevant 
Statute is at present under considera
tion of the Visitor,




